FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF KSBL SECURITIES LIMITED

RELEVANT PARTICULARS

1y Name of corporate debtor KSBL Securities Limited

2. Date of incorporation of corporate debtor | 22/01/1993

3. Authority under which corporate debtor | RoC-Delhi
is incorporated / registered

4. Corporate Identity No. / Limited Liability | U74899HR1993PLC45764
Identification No. of corporate debtor

5. Address of the registered office and Plot No. 1, Naher (canal) Colony, B/h Water
principal office (if any) of corporate Filling Plant, Dhankot, Gurgaon, Haryana —
debtor 122001

6. Insolvency commencement date in 18/06/2021
respect of corporate debtor

7. Estimated date of closure of insolvency 15/12/2021
resolution process

8. Name and registration number of the Name — Pawan Kumar Agrawal
insolvency professional acting as interim | Registration No. - IBBI/IPA-001/IP-
resolution professional PO0852/2017-18/11435

9. Address and e-mail of the interim Address — Pawan Kumar Agrawal
resolution professional, as registered L-2/37A, Ground Floor, Ekta Square,
with the Board DDA, Kalkaji, New Delhi - 110019

Email - irp@ppglegal.com

10. | Address and e-mail to be used for Address — Pawan Kumar Agrawal
correspondence with the interim 40/55, First Floor, Chittaranjan Park,
resolution professional, if different from | New Delhi - 110019
those given at Sl. No. 9. Email - irp@ppglegal.com

11. | Last date for submission of claims 02/07/2021

12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class

14. | (a) Relevant Forms and (a)Weblink:-

(b) Details of authorized representatives
are available at:

http://ibbi.gov.in /downloadform.html
(b) NA

Notice is hereby given that the National Company Law Tribunal, New Delhi has
ordered the commencement of a corporate insolvency resolution process of KSBL
Securities Limited on 18/06/2021,




The creditors of KSBL Securities Limited are hereby called upon to submit their
claims with proof on or before 02/07/2021 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of that
class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

l .“.‘:‘."1..;:":,', ! AV,

Pawan Kumérﬂgi‘aﬁ}éj

Interim Resolution Professional

Regn No. - IBBI/IPA-001/IP-P00852/2017-18 /11435

Date:- 20th June 2021
Place:-New Delhi
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| hitherto known as MOHAM-
MAD INAMULLAH alias INA-
MULLAH S/O IKRAMULLAH
residing at 448/242, HAYAT
MASIJID, ZEHRA COLONY
NAGARIYA, THAKURGANJ,
LUCKNOW, UTTAR PRADESH,
226003 have changed my
name and shall hereafter be
known as MOHAMMAD INA-
MULLAH SIDDIQUI.

0050179646-2

Jyoti Babbar W/0, Rajan
Babbar R/o D01 203 Crescent
Parc, Royal Greens, Sare
Homes, Sector 92, Gurgaon-
122505 have changed my
name to Jyoti Anand

0040573705-1

I'Yogita Singh W/0 Lt Rishi
Babu R/0 F -90 Jeewan Park,
Uttam Nagar, ND-59, have
changed my name from
Yogita to Yogita Singh for all
future purposes.

0040573750-1

I, Reena Gupta, W/O Mr.
Manish Kumar Aggarwal,R/0
Flat no.08,venus
Apartment,Sector-
9,Rohini,Delhi-85,have
changed my name to Mansi
Aggarwal for all Purposes.

0040573729-7

I, Sangeeta Mehta, w/0
Ashwani Mehta, R/o 115-C,
LIG DDA Flats, Jhilmil
Colony,Delhi-110095,have
changed my name to Pooja
Mehta permanently.

0040573729-8

l,kundan Lal,5/0O Ram Rakha
Mal,R/0O Flat.No-902,Radhika
Appts,Pkt-1, Sec-14
Dwarka,New Delhi-
110078,have changed my
name to Kundal Lal
Sharma,for all Purposes.

0040573729-5

[,Kalvay Hassan S/0 Ahmad
Hasan R/o H.No.-D-920,Jaitpur
Extn Part-2,Badarpur New
Delhi-110044,have been
changed my name to Kalbay
Hasan.

0040573729-4

I, Vishnu Kumar Nishad S/o
Ramashrya Prasad R/o Coral-
1201, Gardenia Glamour,
Sector-3, Vasundhara,
Ghaziabad (U.P) have
changed my name to Vishnu
Nishad for all future purpos-
es.

0040573682-1

@+

It is notified for the informa-
tion that my Original
Qualifying Certificate of Class
X Main Examination (Year-
1992, Roll N0:6103365) issued
by CBSE, has been actually
lost. Sanjeev Vashisht.
R/0:RZH-108A, Gali No-3, Raj
Nagar-Il, Palam Colony, New
Delhi-110045. Ph:9910004010.

0040573644-1

PUBLIC NOTICE ]

BE IT KNOWN TO PUBLIC large that
my client Sh. NIRANJAN SINGH S/o Sh.
Raghubir Singh R/o Qtr. No. 1519, Sec-
3 Pushp Vihar New Delhi and also at
Sona Purani Chungi, Teja Wala Mandir
Sec-2 Palwal Haryana - 121102 have
severed all his relations with his wife
Mrs. Malti Devi and his children Shalu,
Amit and Tara. My client is not having
any terms with them for the last more
than 15 years as they have become
disrespectful and disobedient towards
my client and are indulging in untoward
behaviour towards my client, therefore
my client disowns them from all his
movable, immovable properties and
retirement, Gratuity, PF, Pension and
other allied benefits etc. henceforth and
any person dealing with them shall be
dealing at his own, risk, cost and

TEIFHET JIaT 3 Sheld
TR o ATl i 95eh

G WEHEA e ¥ U8 i halde!

A1¢ féeell, 20 ST ()

guEE W "l A
RECIEECT IR 5o W SRS E |
g, el e Hll 31fHa wIe
3R Te w3t v fae 9ud
FO N hard HEE & A
T8 394 3TIehIRer 3T

that my client Sarvesh W/o Latel

Arjun Singh Tomer R/O A-15-16
Vikas Nagar Uttam Nagar Delhi-59
have served all their relations with
their son Yugraj Singh Tomer and
his Wife Pooja due to his bad
habbits, both of my above Named
Client have also disowned &
debarred his said son from all their
Moveable & Immovable properties
if dealing with Yugraj & his wife will
do so at his/her/their own risk and
responsible for any act, deed or
dealing done by Yugraj singh tomer.
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PUBLIC NOTICE
Tn be bnown fo &b thet my client, &eup
5/0 Ram Mehar Fyo Plot Ho. 54, Pockei-
12, Sactor A5, Narela, Delhi have apphad

for comersaon of the aforesaid Flod from
lease hold o free hold VIDE FILE N
FLLEZASLSEMR in DDA The dnpnal
documets i e DEMEND CUM ALLOTMENT
LETTER, ODA RECOMMEMDATION
LETTER, WOUSE TAE SLIF DDA OTHERS
DOCHMERTS of tho ahowe sand Flot hawe
feen list on 08,06, 2021, An FIRTNCE S
159558207 dated 1662021 to ths
affact has heen ledpad in Crime Eranch,
Dithi P4, Aty parsonss) Claesng any g,
interest. having any odgechion or found in
possession of oniginal documents, mey
wrile/canlact with abave named persan at
abore Address ¢ Frone ko, TalAEF0T4H
within 15 days fmem the date of publcetan
af this nolice, The person climing am
right, mbarast, obyechon with respect b thes
propety, can parseesally inlom or wile b
Deputy Direchor [LAR Resadential) [ Block,
3 Floar, Vikas Zadan, New Dethi,

Madan Gopal Vacher (Advocats)
Ch. 234, Covil Wing, Tis Hazari Court. NO

PUBLIC NOTICE

It is notified to the public
that my client Neelam
Goel W/o Late Shri
Ramesh Goel is the
owner and in possession
of built up property no.
X/3408, Gali No. 2,
Raghubarpura No. 2,
Gandhi Magar-110031.
Anybody dealing with
this property will do so at
his risk.
A.K. Soni, Advocate
D-419/1988
1284, Rajgarh Colony,
Delhi - 110031

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

In the mattlé\r’f)?HARJOG
SHAREHOLDING PRIVATE LIMITED
(CIN: U67120CH2005PTC028913))
having its Registered Office at
2523 SECTOR 35C, CHANDIGARH, UNION
TERRITORY OF CHANDIGARH-160022

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company

in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
17th June, 2021 to enable the company to
change its Registered Office from "UNION
TERRITORY OF CHANDIGARH” to the "State
of Punjab”.
Any person whose interest is likely to be|
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portall
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature off
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Paryavaran Bhawan, CGO Complex,
New Delhi-110003 within fourteen days from
the date of publication of this notice with a
copy to the applicant Company at its
Registered Office at the address mentioned
below:-
2523 SECTOR 35C, CHANDIGARH, UNION
TERRITORY OF CHANDIGARH-160022
For & on behalf of Applicantl
HARJOG SHAREHOLDING PRIVATE LIMITED
Sd/-
PRATAP SINGH CHEEM/A
(DIRECTOR)
DIN : 00072857

Date : 20.06.2021
Place : Chandigarh
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FIDC seeks liquidity
support for NBFCs for
on-lending to MSMEs

PRESS TRUST OF INDIA
Mumbai, June 20

Finance Industry Develop-
ment Council (FIDC) has writ-
ten to the government
requesting setting up of a refi-
nance window for non-bank-
ing financial companies
(NBFCs), especially smaller
players, for on-lending to the
MSME sector.

In a letter addressed to
Union minister for micro,
smalland medium enterprises
(MSMESs) Nitin Gadkari, FIDC
said banks are one of the major
sources of funding for NBFCs,
with the small and medium
sized non-bank players being
totally dependent on banks.

With the changing eco-
nomic environment and the
associated developments,
NBFCs, especially, small and
medium sized ones, are facing

liquidity crunch.

Moreover, banks are con-
strained by the exposure limits
prescribed for the NBFC sector,
the letter said,adding that itis
thereforeimportant thata per-
manent refinancing mecha-
nism is developed for NBFCs.

"We suggest that SIDBI
(Small Industries Develop-
ment Bank of India) may be
allocated funds exclusively for
refinancing NBFCs for on
lending to MSMEs, with a
carve out for small NBFCs.This
refinance maybe provided for
aperiod of atleast threeyears,’
FIDC, an industry body of
NBFCs, said.

It said retail and wholesale
traders who contribute signif-
icantly to the country's econ-
omy and are integral part of
the business community have
been excluded from the defin-
ition of MSMEs.

Public parks,
gardens to open in
Delhi from today

THE DELHI GOVERNMENT
has allowed the reopening of
bars, public parks and gardens
from Monday under a phased
easing of restrictions imposed
due to the second Covid wave.
The Delhi Disaster Manage-
ment Authority (DDMA) in an
orderon Sundaystated thatbars
will be allowed to reopen with
5009 seating capacity, from 12
pmto 10 pm, from next week.
The owners of restaurants
and bars will be responsible for
strict adherence to Covid safety
measures and all official guide-
lines and norms, it said. Public
parks,gardensand golf clubswill
be reopened and outdoor yoga
activitieswillalsobe allowed, the
DDMAstatedinits order.Prohib-
ited activities and services,
including educational institu-
tions, cinemas, gyms, spas, all
kinds of political,social,cultural,
religious gatheringsamongoth-
erswillremain closed till further
ordersor5amon June 28.—PTI

Sebi reconstitutes takeover panel

MARKETS REGULATOR SEBI
hasreconstituted its takeover
panel, which looks into the
applications seeking exemp-
tion from the mandatory
open offer that an acquirer
needs to make to minority
shareholders.

The regulator has appoi-
nted N Venkatram, MD and
CEO of Deloitte India, as the
new member of the Takeover
Panel, latest update with Sebi

showed.

The panel, chaired by NK
Sodhi, the former chief justice
of the high courts of Karnataka
and Kerala, makes its recom-
mendations to Sebi on such
applications after which the
regulator gives an opportunity
to concerned parties before
passing an order.

Sodhi was also the former
presiding officer of the Securi-
ties Appellate Tribunal.—PTI
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Punjab
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MNotice is hereby given to the
public that Bank is moving
towards daily marking of NPA
from existing monthly practice
from 30.06.2021 onward. You
are requested to contact your
base Branch for further details
and clear the overdues flo
prevent slippage.

REGISTERED OFFICE :D-32 Suraj Mal Vihar
DELHI East Delhi DL 110092 IN
CIN: U85300DL2019NPL355610

["SUSTAINABLE TOURISMFOUNDATION

_I"—

Persistent Systems Limited

CIN: LT2300PN1990PLCNS6696

Regd. Office : ‘Bhageerath', 402 Senapat Bapat Road, Pune 411 016
Persistent ph No.: +91(20) 6703 0000; Fax; +31 (20) 6703 0008

E-mail. investors@persistent.com; Website: www.persistent.com

NOTICE OF THE 31" ANNUAL GENERAL MEETING TO BE
HELD THROUGH VIDEQ CONFERENCING /OTHER
AUDIO-VISUAL MEANS

NOTICE is hereby given that the 31" Annual General Meeting [AGM) of the
Members of the Company will be held on Wednesday, July 21, 2021 at
1600 Hrs. (India Time) through Video Conferencing ("VCWOther Audio Visual
Means (OAVM) 1o transact the business, as sel out in the Motice of the AGM
which is being circulated for convening the AGM.

In view of the continuing COVID-19 pandemic, the Ministry of Corporate Affairs

EMAIL: ns @sustainabletourismfdn.org
Form NO. INC -26

In the matter of the Companies Act, 2013, Section
13(4) of Companies Act, 2013 and Rule 30(5)(a) of
the Companies (Incorporation) Rules, 2014 Before

the Central Government, Regional Director

Northern Region, New Delhi
And
In the matter of SUSTAINABLE TOURISM
FOUNDATION having its registered office at
D-32 SURAJMAL Vihar DELHI East Delhi DL
110092 IN,
...... The Petitioner
NOTICE
Notice is hereby giverrtothe General Public that the
company proposes to make application to the
Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of the
Company in terms of the Special Resolution passed|
at the Extra Ordinary General Meeting held on
Friday, June 18, 2021 to enable the Company to
change its Registered office from “State of Delhi” to
"State of Haryana" within the jurisdiction of
Registrar of Companies Delhi & Haryana". Any
person whose interest is likely to be affected by the
proposed change of the registered office of the
Company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post
of his/her objections supported by an affidavit
stating the nature of his/her interest and grounds of
opposition to the Regional Director-Northern
Region, Ministry of Corporate Affairs, B-2 Wing, 2nd|
Floor Paryavaran Bhawan, CGO Complex, New
Delhi-110003, within Fourteen days from the date of
publication of this notice with a copy to the applicant
company at its registered office at the address!
mentioned above.

For and on behalf of the Board |
SUSTAINABLE TOURISM FOUNDATION
Date: June 18, 2021 Sd/- NIHAR SHARMA
Place: Gurgaon Director
DIN-00454257

—_ Form No. INC-26 |
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

In the mattgrrf)lf)HARJOG
SHAREHOLDING PRIVATE LIMITED
(CIN: U67120CH2005PTC028913))
having its Registered Office at
2523 SECTOR 35C, CHANDIGARH, UNION
TERRITORY OF CHANDIGARH-160022

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
17th June, 2021 to enable the company to
change its Registered Office from "UNION
TERRITORY OF CHANDIGARH” to the "State
of Punjab”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Paryavaran Bhawan, CGO Complex,
New Delhi-110003 within fourteen days from
the date of publication of this notice with a
copy to the applicant Company at its
Registered Office at the address mentioned
below:-

2523 SECTOR 35C, CHANDIGARH, UNION
TERRITORY OF CHANDIGARH-160022

For & on behalf of Applicant

HARJOG SHAREHOLDING PRIVATE LIMITED

Sd/-

PRATAP SINGH CHEEM/A

(DIRECTOR)
DIN : 00072857

Date : 20.06.2021

Place : Chandigarh

“IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers

or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

ﬁi-nanci“. ep' .in

(MCA) has vide its General Circular No. 202020 dated May 5, 2020 read with

General Circular Mo, 1472020, 1712020 and 0212021 dated April 8, 2020, April 13,

2020 and January 13, 2021 issued by the Ministry of Corporate

Affairs ('MCA') and Circular No. SEBYHO/CFDICMD1/CIR/PR2020T9 and

SEBVHOICFDICMDZICIR/PI202111 dated May 12, 2020 and January 15, 2021

respectively, issued by the Securities and Exchange Board of India (SEBI)

permitted holding of AGM through VCIOAVM, without physical presance of the

Members at a commaon venue. In compliance with these MCA and SEBI Circulars

and tha relevant provisions of the Companies Act, 2013 and the SEBI (Listing

Obligations and Disclosure Reguirements) Regulations, 2015, the AGM of the

Members of the Company will be held through VC/OAYM.

Attend AGM through VCIOAVM:

Members can attend and participate in the AGM through VCIOAYM facility only.

Details and instructions to attend, vote and view the proceedings of the AGM will

be provided in the AGM Nofice. Members attending the AGM through VC/ICAVM

shall be counted for the purpose of reckoning the quorum under Section 103 of the

Companies Act, 2013,

Electronic Dissemination of Notice and Annual Report:

a. The AGM Natice along with the Annual Report 2020-21 is being sent only
by electronic mode to those Members whose email addresses are
registered with the Company/Depository Participants in compliance with
the MCA and SEBI Circulars.

b. The AGM Notice and Annual Report 2020-21 will also be available on the
Company's website www.persistent.com, websites of the Stock
Exchanges i.e, BSE Limited and Nafional Stock Exchange of India Limited
al www.bseindia.com and www.nseindia.com respectively, and on the
website of NSDL at hitps:/'www.gvoting. nsdl.com.

To register email address for all future correspondence and update the bank

account detads, please follow the below process:

MAFATLAL INDUSTRIES LIMITED

CIN: L17110GJ1913PLC000035
Regd. Office: 301-302, Heritage Horizon, 3“Floor, Off: C.G. Road, Navrangpura,
Ahmedabad-380 009. Tele. No. 079-26444404-06 Fax No. 079-26444403
E-mail : ahmedabad@mafatlals.com Web Site : www.mafatlals.com
NOTICE
Information regarding 107" Annual General Meeting of the Members of the Company|
to be held through Video Conference/ Other Audio-Visual Means (VC/OAVM)

Notice is hereby given that the 107" Annual General Meeting ('AGM') is scheduled to be
held on Friday, July 30, 2021 at 12:30 p.m. through video conferencing ("VC')/other
audio visual means ("OAVM') without the presence of the members at a common venue
in compliance with the provisions of the Companies Act, 2013, circulars issued by Ministry;
of Corporate Affairs (MCA) dated 8" April, 2020 read with circulars dated 13" April, 2020, 5
May, 2020 and 13" January, 2021 and SEBI circular dated 12" May, 2020 and 15" January,
2021 to transact the businesses as set out in the Notice convening the 107" AGM.

In compliance with the said MCA and SEBI Circulars, the electronic copies of the Notice off
107" AGM and the Annual Report of the Company for the year 2020-21 will be sent to all the
Members whose email addresses are registered with the Company/Depository;
Participants (DP).

Members who have not registered their email addresses and mobile numbers are
requested to furnish the same to the Company's Registrar & Share Transfer Agents KFin
Technologies Private Limited (hereinafter referred to as 'KFin') (formerly known as Karvy
Fintech Pvt. Ltd.) at einward.ris@kfintech.com to get their email addresses and mobile
numbers registered.

The Annual Report for FY 2020-21 along with Notice of the AGM shall be made available
and can be downloaded from the Company's website www.mafatlals.com under
"Financials & Disclosure" section and also at the website of KFin Technologies Private
Limited ('KFinTech'), the Registrar & Share Transfer Agents (STA) of the Company aff
www.kfintech.com and the same shall be available on the website of Bombay Stocki
Exchange at www.bseindia.com.

The Company is providing remote e-voting facility (‘Remote evoting') to all its members to
cast their vote on all resolutions set out in the Notice of the 107" AGM. Additionally, the
Company is providing the facility of voting through e-voting system during the AGM.
Detailed procedure for joining the AGM and remote e-voting and the e-voting during AGM|
will be provided in the Notice of 107" AGM and also will be posted on the Company's
website at: www.mafatlals.com under "Financials & Disclosures" section.

The Board of Directors of the Company has not recommended any dividend for 2020-21.
Members attending the AGM through VC/OAVM will be counted for the purpose off
reckoning the quorum under Section 103 of the Companies Act, 2013.

WYk

ARWISD MAFATLAL GROUP

The echics of excellence

For Mafatlal Industries Limited,
Ashish A. Karanjil
Company Secretary

Place : Ahmedabad
Dated : 19" June, 2021

Physical Holding | Send a request to the Reqistrar and Share Transfer Agent of
the Company, Link Intime India Private Limited (Link Intime')
at pune@linkintime.co.in

1. To register emall address, please provide Folio
Number, Name of the Shareholder, scanned copy of
the share certificate (front and back), PAN and
AADHAR (Self altested scanned coy of both PAN card
and AADHAR Card)

2. To update the Bank details, please send the following
additional documents [ information followed by hard
Copies:

a. Name of the Bank and Branch Address
b. Type of Bank Accounti.e. Savings or Current

¢. Bank Account Number allotied after implementation of
core banking solubions,

d. 9-Digit MICR code Number and
&, 11-DigitIFSC code

f. Original cancelled chegue bearing the name of the first
shareholder, failing which a copy of bank passbook /

statement attasted by bank,
Demat Holding | Please contact your Depository Participant {'DP°) and follow
the process advised by vour DF.
E-Voting:

The Members will have an opporiunity to cast their vote electronically on the
business set out in the AGM Nofice through remote e-Vioting / e-Vioting atthe time
af AGM. If your e-mail ID is already registered with the Company / Depositories,
log in details for e-vating are being sent on your registered e-mail 1D, In case, you
have not registerad your e-mail ID with the Company / Depositonies, the detailed
procedure of voting by Members holding shares in dematerialized form, physical
mode and Members who have not registerad their e-mail addresses will be
provided in the AGM Motice.

Dividend:

The Board of Directors of the Company al their meeting held on April 29, 2021,
have recommended final dividend of INR & {INR Six) per Equity Share of INR 10
(INR: Ten) each for Financial Year 20:20-21. This Final Dividend is subject to the
approval of Members at the ensuing 317 Annual General Meeting to ba held an
July 21, 2021, The dividend, if approved will be paid within 30 days from the date of
the AGM.

Pursuant o Finance Act 2020, dvidend income will be taxable in the hands of
shareholders w.e.f. Aprl 1, 2020 and the Company is required to deduct tax at
source from dividend paid to sharehodders at the prescribed rates. For the
prescribed rates for vanous categories, the shareholders are requested to refer o
the Financa Act, 2020 and amendmenis theraof.

The shareholders are requested to update their PAN with the Company/Link
Intime (in case of shares held in physical mode) and depositories (in case of
shares held in demat mode).

Resident individual shareholder with PAN and wha iz not liable to pay income tax
can submit a yearly declaration in Form No, 19G/15H, to avail the benefit of
non-deduction of tax at source, Shareholders can submit their tax exemption
farms directly on the portal of Mis. Link Intime India Private Limited, RTA of the
Compary.

The requisite form for claiming tax exemption can be downloaded from Link
Intime’s website. The LIRL for the same is as under:

General {ab, Allthe forms are available under the head "Form 15GM15HA0F

The aforemenboned documents (duly completed and signed) are required to be
uploaded on or before August 05, 2021, on the URL mentioned below

hitps:Minkintime.co.informsregisubmission-of-form-15g-15h, hirml

For Persistent Systems Limited
Amit Alre

Company Secretary

IG5 Membership Mo ACS 20507

Placs : Pune
Date ; Jume 19, 2021

JAMMU & KASHMIR BANK LIMITED
(CIN: L&65110JK19385GC000048)
Registered Office:

M. A. Road, Srinagar-190 001
Tel: 0194-2483775, Fax: 0194-2481928
Website: www.jkbank.com
Email: board.sectt@jkbmail.com

NOTICE

Members of the Bank are hereby informed that pursuant to Section 108 and Section 110 of the Companies
Act, 2013 read with Rule 20 and Rule 22 of Companies (Management and Administration) Rules, 2014, as
amended read with the General Circular Nos. 14/2020 dated 8" April, 2020, 17/2020 dated 13" April, 2020,
and 39/2020 dated 31 December, 2020 issued by the Ministry of Corporate Affairs (MCA), and Regulation
44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Reguirements)
Regulations, 2015, and other applicable provisions of the Act for the time being in force and as amended
from time to time, the Bank has on June 19, 2021 completed the dispateh of Postal Ballot Notlce to the
Members of the Bank whose names appear on the Register of Members / List of Beneficial Owners as on
Friday, June 11, 2021 through electronic mail to the Members whose e-mail ids are registered in the records
of Depository Participants (in case of electronic shareholding) / the Bank's Registrar and Transfer Agent (in
case of physical shareholding). The Bank seeks approval for the following Resolutions through Postal Baliot
by voting through electronic means (e-voting) only:

Sr. No. Description of Resolutions

1 | Authority to the Board of Directors of the Bank to offer, Issue and allot equity shares on a preferential
basis to the Government of Jammu and Kashmir, promoter and majority shareholder of the Bank

i

2 “issue of shares to Employees and whole time Directors of the Bank

The Postal Ballot Notice has been communicated to the Stock Exchanges (NSE & BSE) and |s also placed
on the website of the Bank www.|kbank.com.

The Bank has appointed Mr. D 5 M Ram Practicing Company Secretary, to act as the Scrutinizer, for
conducting the Postal Ballot process, In a fair and transparent manner.

In view of the alorementioned MCA clrculars, the Bank seeks approval for the resalutions as contained In
the Postal Ballot Notice by voting through electronlc means (e-voting) only. The Bank Is providing the
e-voting facility to its Members and has engaged the services of M/s KFin Technologies Private Limited for
this purpose. Members are requested to note that e-voting commences at 0900 hours IST on Tuesday June
22, 2021 and ends at 1700 hours IST on Wednesday July 21, 2021. The detailed Instructions regarding
e-voting have been provided In the Postal Ballot Notice,

In case of any gueries, you may reach o

J&K Bank

Serving To Empower

# N5DL helpdesk by sending a reguest at evoting®nsdl.co.in or call Toll Free Na. 1800 1020 990 and
1800 2244 30 (for shareholders with NSDL as depository).

* CDSL helpdesk by sending a request at helpdesk.evoting®@cdslindia.com or contact at 022-2305
BT3B or 022-2305 8542 - 43 (for shareholders with CD5L as depository), or

* Refer Frequently Asked Questions (FAQS) for members and e-voting user manual available at the
‘download’ section of https://evoting.kfintech.com or call M/S KFin Technologles Private Limited
on 1800 309 4007 (toll free).

Members requiring any clarification on e-voting may also contact Mr. Mohammad Shafl Mir, Company
Secretary at sharsdeptt_gc®|kbmall.com or at Telephone Mo, +91 194248 3775,

The Members whose shares are In physical form and whose emall Ids are not reglstered with the Registrar
and Share Transfer Agent may update the same temporarily on https://ris.kfintech.com/clientser-
vices/postalbaliot/registration.aspx for the purpose of e-voting on the resolutions as stated above.

The result of Postal Ballot shall be declared on or before July 23, 2021 and will be avallable at the
Reqgistered Office / Corporate Office of the Bank, communicated to the Stock Exchanges and would also be
uploaded on the Bank's website at www. Jkbank.com and on the website of e-voting agency = M/s KFin

Technologies Pvt. Ltd, at www.kfintech.com.

Place: Srinagar
Dated: June 20, 2021

By order of the Board

Jammu & Kashmir Bank Limited

Sd/-
(Mohammad Shall Mir)
Company Secretary

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KSBL SECURITIES LIMITED

AMTEK AUTO LIMITED

CIN: L27230HR1988PLC030333

Regd. Office: Plot Mo.16, Industrial Area, Rozka Meo, P.O.Sohna, Gurgaon Gurgaon HR-122003 IN

Corporate Office: 3 LSC Pamposh Enclave, Greater Kailash-1, New Delhi-110048

Tel: +91-11-42344444| Fax: +91-11-42344400 | E-mail: infoamtekauto.com | Web: www.amlek.com

RELEVANT PARTICULARS EXTRACT OF THE STATEMENT OF UN-AUDITED (STANDALOME) FINANCIAL

!.|Name of Corporate Debtor KSBL Securities Limited RESULTS FOR THE QUARTER AND HALF-YEAR ENDED SEPTEMEER 30, 2020
2 | Date of incorporation of Corporate Deblor | 2200171993 (Rupees in Lacs)
1.| Autharity under which Corporate Deblor | RoC-Dalhi

% incorporated | registerad Standalone
1| Corporata Identity No_ | Limited Liabiily | U74899HR1893PLCABT64 Quarter Ended __ Half Year Ended | Year Ended
_| Identification No. of Corporate Debfor E——— - ] i 30.09.2020 | 30.06.2020 | 30.09.2019 | 30.09.2020 | 30.09.2019 | 31.03.2020
ol HaIERRS D A1 i M Pt o, Nahe [Canal) Colony. 8 Wate Filng | |y | Particulars (Unaudited)| {Unaudited) | (Unaudited) (Unaudited) |(Unaudited)| (Audited)

principal affice (if any) of Corporate Debior | Plant, Dhankot, Gurgaon, Haryana - 123001 1 : S S——ae i
B | Insal ment date 18ma2021 :

espec of Corporae Deviar _|(incusive ofotherincome) 12387 3653| 19424| 18.040| 41007 7483
i, | Estimated date of closure of insolvency M | Met Frolitf [Loss) Tor the pen gfore {ax,
7 1521021 2. | Net Profit/ (Loss) for the period (before ta |r
A ESD'“"”%ENESI%..t: - T ety exceptional andlor extraordinary items) (10,751)| (14.577)| (9.224)| (25328)| (17.066)((107.909)
o ot i s O G cr bbb S 3.|Net Profitl Loss for the period before tax |

insofvency professional acling as Interim | Reg. No.: IBELIPA-001/1P-FOIBSZ2017-1511435 i P !
| Hesnimmwpmfessugnal_ ! : o (after exceptional andior extraordinary items) | (10,751)| (14577)| (9.224) | (25,328)| (17.066)|(108,339)
8. | Address & email of the interim resolution | Pawan Kumar Agrawal 4. [Net Profit for the period after fax |

e i R {aher excanbional andior extracrainary ems) | {10.791)) (M.577)| (9.228)] (95.026) | {17,066} (108.350)

Square, DDA, Kalkaji, New Delhe-110019,
Emai[:_ !rp@ppglegal.enm

Pawan Kumar Agrawal

Address: 4055, First Floor, Chiltaranjan Park
Mesa Digdhi - 110013, Emall: ksol crpi@gmail.oom

02RT2021
A

i HEI[jress and a-ma.il 1o be usad for

correspondence with the Intarim

Resolution Professional

11.| Lastdale for submission of claims

12| Classes of creditors, if any, under dause (b)

of sub-zection (6A) of seclion 21, azcertained

by the Interim Resalution Professional

13| Mames of inschvancy professionals denliied

to 3l as authonized representative of cediors

inaclass (three names foreach class)

14 1a) Relevant forms and

(b) Detads of authorized representatives
are avallable at

Motice i hereby given thal the National Compary Law Trbunal, Rew Dehi has ondered

the commencement of a comporate insoivency resalution procass of KSBL Securities Limited on

1BIDER02.

The creditors of KSBL Securities Limited are hanaby called uoen i submil theer ciaims with praof on ar

before D2I0T/2021 1o te mnferim resolution professional at the address mantoned against entry Mo, 10,

Tha financial credfors shall submet 1hair claims with proal by elactnanic means only, All other cred®ars may

submit the claims with proofinperson, by post or by elecironic means

& financial creditor befonging fo a dass, as lisled against the enty Mo, 12, shal indicate itz choice of

authansed representative fram amang the three insolvency professonals fisted against enfry No. 13 o act

a3 authorised representatie of that classin Form G,

Submizsion of falsa or misleading proofs of claim shall aftract penaltias. Sdl-

Pawan Kumar Agrawal

Interim Resolution Professional of KSEL Securities Limited

Reg. No.: IBEUPA-O01/IP-PODAS22017-18/ 11435

MA

a) Wed link; hitps:\iboigowinhomesdownioads
b NA

Diate: 20.06.2021
 Place: Mew Delhi

MARUTI ¢ € sSuzuxi

MARUTI SUZUKI INDIA LIMITED
CIN: L34103DL1981PLCO11375
Regd. Off.: Plot no. 1, Nelson Mandela Road, Vasant Kunj, New Delhi-110070, India
Ph.: #91 {11)46781000; Fax: +91 (114615027576
Web: www.marutisuzuki.com; Email id: investon@maruti.co.in

NOTICE

{For the attention of Equity Shareholders of the Company)
Sub: Transfer of Equity Shares to Investor Education and Protection
Fund (IEPF) Suspense Account

This Mofice is published pursuant to the provisions of the Investor Education and
Profection Fund Authority {(Accounting, Audit, Transfer and Refund) Rules, 2016
{("the Rules’) as amended from time Lo time Dy the Ministry of Corporate Affairs

The Rules contain provisions for transfer of such shares in respect of which
dividend has not been paid or claimed by the sharehaolders for seven
congacutive years or more in the nama of Investor Education and Protection
Fund (IEPF) Suspense Accouni. The Company has communicated
individually to the concemed shareholders whose shares are liable o be
transferred to |IEFF Suspense Account under the Rules for taking
appropriate action.

The Company has uploaded full details of such shareholders and shares
dua for iframsfer to |EPF Suspense Account on its website at
www.marutisuzuki.com. Shareholders are requested to refer to the
weblink https://www.marutisuzuki.com/corporatelinvestors/events io
verify the details of unpaidfunclaimed dividend and the shares liable to be
fransferred o |IEPF Suspense Account

Shareholders may note that both the unpaid/unclaimed dividend and the
shares transfermed to IEPF Authority / Suspense Account including all benefits
accruing on such shares, if any, can De claimed back from IEPF Authority
after following the procedure prescribed by the Rules.

In case the Company does not receive any communication from the
concerned shareholders by 30th September, 2021, the Company shall
transfer the shares 1o the |EPF Suspense Account as per procedure
stipulated in the Rules.

In case the shareholders have any gueries on the subject matter. they may
contagl to the Company's Registrar and Transfer Agent al Kfin
Technologies Pvt Ltd. Mr. Rajkumar Kale, Selenium Building, Tower B, Plot
31-32. Financial District, Nanakramguda, Serilingampally, Hyderabad -
500032, Tel.: 040-6716 2222; Toll Free No.: 1-800-309-4001, Email:
ginward.ris@kfintech.com; Website: www.kfintech.com

For Maruti Suzuki India Limited

Sanjeev Grover
Vice President and

Company Secretary

Place: New Delhi
Date: June 21, 2021

Total Comgprehensive Income for the period |
(Comprising Profit / {Loss) for the period (after

tax) & other Comprehensive Incame {afler tax)) [14].448]; (14.534)( (9183)| (24,982)( (16,999)| (108,169)
6. | Paid-up Equity Share Capital L | '

(Face Value of Rs. 2/- each) 4965 | 4,965 4 065 4 965 4 965 4 965
7.| Other equity (excluding Revaluation Reserve) — | _ — — — | (1,065.907)
8.|Earnings per Share (F\. of Rs 2/- each) | '

a Basic (in Hs.) (4.33)]  (5.87) (3.72) | 110.20) (6.87) [(43.64)

b Diluted (in Rs.) (4.33)|  (5.87) (3723 (10.20) (6.87)) [(43.64)

&n

0.

.

Ml

The ‘Corparate Insclvency Resglufion Process’ "CIRPT) was initisted, an & pefifon filed by erstwhile Compoeraiion Bank, against the Company under the
pronvesion ol B Insohancy and Bankrupéey Cada 20106 {CodelIBLT). The said pablion was admilbed vida Drdar daled Juby 24, 2097 passed by (ha Hon'ble
Mational Comparsy Law Tribenal, Chandigarh Bench "NCLT™ ) The implemertation of the OVI's Resolution Plan is under way and wil be an outcome of the
actians by the Successiul RasoluSon Applicant aleng wilh suppart of tha IMC. Accordingly, the Stademend of Standakine Unsudited Financial Results for tha
Cuarter and Half year ended September 30, 2020 have been continued to be prepared on a going concern basis,

The ahires Slatement of Standalane unzudited Firancial Resulis far tha Quarter and Half year ended Saptember 30, 2020 hava been prapared in terms aof
Requlation 332 of SEBI |Lisling Dblgation & Discosurs Reguirements) Ragulation 2015, as amendad. Sinca the powars of fe Board of Directars sland
suspended after commencement of CIRP, the above audited results for e Quarter and Half vear ended Seplemiber 30, 2020 have been endorsed by Chisf
Financial Cificar, cenfiming that financial reswuits da net contain any matenal mestalemenls and Shereafler provided fo the Insclvency Profassional for his
signing am 158 June, 2021 and for furthes fing with stock eschanges.

During tha financial vear 2017-18, the Company had gealied interim financa of Rs, § 000 Lakhs {opul of the sanction of Bs. 40,000 Lakhs] fram ECL Finance
Limited al the intarastrate of 15.50% p.a. ECL Finanoa Limiled had assaned this inan b Edelwaiss Asset Reconsiruction Limiled an Seplember 13, 2018
together with &l rights, tile and irderast. The entire Ican had become overdue since Novembser 29, 2018, Subseguent  the close of Cuarter and Half vear
endad Septamber 30, 2020, the Compary has rapaid lha enlira dugsan 215 Oclobar, 2020,

Excaptional items and impaimient losses (i) During the Fnancal vear 2017-18, under the CIRF, the Resclution Professicnal and ihe lenders cblained
vauation|s) of its entire assals from approvad veluars. Based an such vaklatons obiained, the Company sssessad the nead to camy out animpairment |
dirinition in the carying value of all of ils assels (ie. Properly, Planl and Equipment, Capital work-in-progress, Ireestments, Imentones, Trade
Recerables, and Other Financial Assels), The impact of impairment § dminution was recarded a5 ‘exceptional iems” in the finansial statemenis of 2017-
18. Tha Company had racordiad Rirther impairmant S diminutian in ils bocss of account during e inancial yaar 2018-19, awing o Sere being na operatons
im fe of it plants die 1o ek of crders from OEMs. The provision for mpaiment has been worked o on She basis of valuaton refered 1o in valuaton
reparis and the Rasclufion Plan &5 approved by MCLT vide Order dated July 25, 2018; without any reference 1o determinalion of vaue-nuse’. Tha
Company 15 in the process of determining the ‘value-n-use’, (i) During he guarler ended June 30, 2020, the Company has decided to fuly impar the
Advancs o Supplier - Metalyst Fargings Limited, the culsianding ofwhich agoregates to Rs. 4906 Lacs, in kght of non-visibdity of finafisation of resclution
plan in tha CIRP of Matalyst Forgings Limited. {if) During $he Quarler and Hall year ended Seplembes 30, 2020, ks Company has decided 16 (uly mpai
e Advance to Suppler - Castex Technomgies Limited Me outstanding of which aggregates to Rs.1519 kakhs, in hght of non-visibility of finalsation of
resciutian plan in the CERP of Cestay Technologias Limiled.

5 Creditors' Claims {{)As a pan of CIRP, credilors of the Comparry were calked to subemil tir claims o the Resolution Professional®. The summary positian
of the same is reproduced in the result uplosded in the wabsite of the company and exchange. * In fight of the approval of resalution plan by CoClits
further apanaval by MCLT wida Order datad July 25, 2018, no pravision is considered necassang far tha diffencenlial claims. The party-wise racondalialion af
liabelity appearing in boaks af account vis-&-vis Beir daims admiied is pending. (8) The Company ias not provided liabdity lowards interest, penal inderas!
charges and any faraign axchange fluctuation on daims by financial craditors far the period post July 2d_ 2017, zinca as parl of the CIRF, the daims for
inderest, penal interest charges and fonelgn exchange Muctuation can impact their dams in Farm G anly 51 the date of commencement of CIRP of e
Corparale Deblorie, July 24, 2017 Sccardingly, no provisien has bean cansidened far the same

The Company is engaged in the manulacheing and sala of Auba Componerts for the lranspartation industry and considering the Company's nalure af
business and operafions and the information reviewed by the Chief Operating Decision Maker (CODM) to allocate resourres and assess performance, the
Company has anly ana reparfable busingss sagment as par tha requiremants af Ind AS 108 “Oparaling Segmeant” namely Aulo camponants for
ransportalion ndusing,

Bzzat-held-for-sales Company's investment in its joind vanture company "5k Amtek Crankshal Prvate Limiled” had been classifizd as “Assat-held-far-
sale” sinca March 31, 2018 by virbue of Buziress Transter Agreemen daled 1604 2018, The ransfer could ned be compiated 1l e dale of approwal of
these results for the reasons bayord the control of the management and primarily owing o failure of LHG in implementation of the Resalution Plan,
Howewar, s per fie requiramants af OWT's Resolution Plan, Azsed Manitoning Camenittsa (AMC) shal ba farmed and would aulhonse the sale of Pass-
iraugh Assets including S Azaets, Accordingly, e assals reman held-far-sale and this saie =2 expected 1o be completed within next 12 moniths, soon
after the AMC is formed.

(i} Thir managemend came across caain addibonal bank accounls wilh ICIC] Bank, in the rama of Company, which have been repored b ba perlairing o
public depasits received by the Company prar o Py 2005-09 and thus the batance could be releted to repavment of depasits or related insarast peyment o
expensa paymenl edc. and thene wens no movement |excapl few insipnificant transactions) in thase accounds sinca past many vaars. Balance axetng in
these accounts 3 on March 31, 2020 agoregating o Bs. 18,78 Lakhs, which came to e notice of management on Sth October 2020, had been reconded in
the books of accaunt & an March 31, 2020 with a cormespanding credk 1o " Other Fnandial Liakilities” in tha intarim while the management is yed in the
process of reconciing Lhe comesponding deposilors’ calails and will pursue with MCA far e applicable corglances, indiuding depasiting the caplisned
amouns with Inwestor Pralechion Fund, akang wilh consaguendal panaky ele, (i) Subsaquent thereto, the maragement has @so taken 1 a detailed
emwangsa wilh al ils exisling barkars, ¥ ensura thal thana ara no furlher unracorded bank accounts in tha name of tha Compary. Rasullantly, 4 adddional
bank aooounts aggregatng to Rs. 23,38 Lakhs wene identfied, which had been recorded in the books of acoount as on Seplemiber 30, 2020 wih 3
comespandng credit o "0 peratianal Craditces [ CHher Incame”. (i) The management have also taker-up with ICIC] Bank, for the dosa of aforesaid
additional bark accounts wilh 1G] Bank specilied in ) abowe, & the balaros In thoss acoourts wens ransferrad o Company's operational bank account ().

(i} The Vice Chairman and Managing Direchor of the Campany was rezppoinded by the sharehelders in the exira ardinary meating held on March 25, 2017
far & panod of e vaars affectiva from August 14, 2016, Tha Company basad wupon the lagal cainian is al the view that tar the purpase of tha calculation af
the mirimum remunaration effective capilalof the Company prescribed as par provisions of Schedule V' of the Companies Act. 3013 would be based on the
Iaast available audiled financial statements at the date of mesting which was March 31, 2016 and same would he apolicable for cafculation of tha minimum
remuriration as per provisions of Schedule ' of the Companses Act. 2013 for the year ended March 31, 2018, The Comgparry has accardingly calculabed
expass remunaralion of Vice Chaiman end Managing Direclor of the Company during the period from April 1, 2017 b June 23, 7017 35 B5.3.31 Lakhs. The
Vice Charman and Managing Diraclor of the Compary has rasignad duning the (previcus] irancial yaar 201 7-18 and theredarg lhe axcass ramuanesaion
paidt charged 1o the statement of profit and loss acoour for the abave-mentioned period could nat be recovered friom bim during The (previcus) firancial
wear 2017-18. (4) Subsequent o the afaresaid. in tha preceding financial year (F.Y2019-20), the Company has adjsied tha sbove-sielad axcess
rernureration from the Vice Chairman and Managing Director aganst reimburserment of eaperses, () For e-aloresaid Hme being sefaul in he provisions
rel&ted in managerial remureration, the Company will seak approval fram tha Minisiry of Corporate Affains for condonasion, with conseguential penaly and
compaunding feas, if any as per provisiens of Comparsas Acl, 2013, Howevar in the absance of exac] quartum of panafy and compaunding feas, no
adjustments for excess remuneration paed and provision forpenalty and compounding fess have been made in the irancials of previous yeansh as wel a3
these financials which shall be accounbad in tha year when (ba same & dedarminad by tha Ministry of Corparate SHairs.

The spread of COVID-1% pandemic has affected the business aperatians past the Governmend of India dectared a national kockdown an 25 March 2020,
The Company has taken various measures in cansonenoa with Cenfral and Stale Gowermment advisorias focantain the pandamic, which included cosing
of manufachuing faciites. Post iling the afarasaid lock dawn, the Company has camied aul a comgprahensive assessment of possible impact {thal may
re5ult from this pandemic) on its business eperations, financial assets. contractual obigations and &s averall ligu ity position, based an the infemnal and
exlerna sowes of information and agplicalion of reasanable estimates.  In that contend and basad on tha curent astimales, the Company doas nal
faresee arny sknificantincremental ris o he recoerability of ils assets, ather than fhose azsels which have been duly impained { provided for, Pursuant o
the relaxed guidelines, the Company hes now resumead is operafions al al its plants. Since the situation is confinuawsly evalving. the impact may be
differant from the estimates made as at ke dabs of approval of These firancial rasulls, By tha and of ensurg inancial year, tha Company has bean able o
substantially cvercome the financial tubulence caused and will contirue o manitce any financialimplications ansing dus o the impact of this pandemic on
financial and oparalional pararmance af fhe Company and laka nacessany measuras b address the sfualion.

Presious penod Sgures have bean regrouped’ reclassified, wherever considensd necessany o conform to the current pesiod presentation

For Amtek Auto Limited

Sdi- Sd/-
Date: 19,06 2071 (Dinkar T. Venkatasubramanian) (Vinod Uppal)
Place: Naw Delhi Insohvency Profassional Chief Financial Officer

New Delhi



